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3.4. lain800k Ageni:'y •. Con-
naught Place, New Dellu. 
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9 3S. The United Book Agency, 
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MANIPUR 
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Imphal. 
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INTR.ODUCTION 

1. the Claainnan. of Public Accounts Committee as authorised by 
-tbe CoJ ~, de present on their behalf this l20tb Report on 
action taken blf the Govemme,nt Q1Il the recommendations of the 
Public ccounts Committee contained in their 4tlnd Report (7th Lok 
Sabha) regarding Unauthorised occupation of Salt Land-Bharpur 
Salt Works a·nd dry hydrated lime and clay pozzolana plants. 

~. Expressing displeasure at the inordinate delay in the comple-
tion of proper records in regard to the ownership of the land under-
salt works and the dates On which the leases of the lands were to 
expire, the Committee in this action taken report have asked the 
Department of Industrial Development to take immediate steps to 
trace/complete the records in the remaining 173 cases. One of the-
difticuities whiclt tIte Department of Industrial' Development are 
stated to be faced with in regard to resumption of lands over salt 
works is that the date on which (ease expires ~an not be the basiS' 
for resumption in view of Section 32 of the Central Excises and Salt 
Act. The Comittee have ~s re  to be apgrised of the steps contem-
plated by the Department to get out of this stalemate. As regards 
the dry hydrated lime and clay pozzolana plants, the Committee 
have expressed their, surprise how some 'basic factors as pointed out 
by a Committee appOinted by Government to enquire into the con-
ception and execution of the plants were over-looked while taking 
a decision to set 'up the plant. They have, therefore, reiterated that 
officials responsible for these lapses and wrong decision be identified 
with a view to ~ n  responsibility and taking action against them. 

3. On 11 Jlune, 1982 the f.ollowing action taken sub-committee 
was appointed to scrutinise the replies received from Government 
in pursuance/of the recommendations made by the Public Accounts 
Committee in their earlier Reports: 

Shri Sa tish Agarwal-Chairman 

Shri K. Lakkappa 

Shri G. L. Dogra 

Shri Sunil Mai tra 

Shri Bhiku Ram Jain 

Shri Kalyan Roy 

4. The action taken sub-comm,ittee of the Public Accounts Com-
mittee, 1982-83 considered. and adOpted the Report at their sitting . , 

v 



held on 20 July, 1982. The Rep9rt was finally adopted by the Public 
Accounts Committee on 3 August. 1982. 

5. For reference facility and convenience. the recommendations 
and observatiuns of the Committee have been printed in thick type 
in the body of the Report. and have also been reproduced in a 
Cons~ ate  fo:r:m in the Appendix to the Report . 

. 6. The Committee place on yecord their' appreciation of' the 
assistance rendered to them in this matter by the office of the 
Comptroller and Auditor Generai of India. 

N Ev.' DELlU; 

August 3, 1982 

Sr.Q,vana 12. 1904 (S) 

• 

~ 

,--' 
vi 

SATISH AGARWAL 

Chairman 

Public Accounts Committee 



CHAPTER I 

REPORT 

.-.. -' I 

1.1. This Report of the Committee deals with the action taken 
by Government on the Committee's concll.:lsions and recommenda-
tions contained in their 42nd Report (Seventh Lok Sabha) on "Un-
autho.rised occupation of salt land-Bharpur Salt Works and dry 
hydrated'lime and clay o ~ ana plants." 

1.2. Action Taken Notes on all the conclusions and recommen-
dations contained in the Report have been received from Govern-
ment. 

1.3. Replies to the conclusions and re o en~t ons of the Com-
mittee' contaitled in the Report have been categorised under the 
following heads: 

(i) Conclusions and Recommendations that have been ac-
cepted by Government: 

81. Nos. 11-12. 18, 20, 22-33. 35 

(ii) Conclusions and Recommendations which the Committee 
do not like to pursue in view of the replies of Govern-
ment: 

S1. Nos., 1-7, 10 

(iii) Conclusions and Recommendations replies to which have 
not been accepted by the Committee and which require 
reiteration: 

S1. Nos. 13-15, 16-17, 34 

(iv) Conclusions and Recommendations in respect of which 
Government have given interim replies. 

81. Nos. 8-9, 19, 21 

1.4.. The Committee ex;pect that finall'eplies to th.e reeom.menda-
tions in respect of which only interim replies have 'bee1:l fu.rnisbed, 
will be submitted expeditiously after getting them vettedl by Audit. 

1.5. The Committee will now deal with the a~t on taken by Gov-
-ern men t on some of the recommendations. 

Maintenance of Lana Registers 

,(Paras 1.88-1.82-SI. No. 13-15) 

1.6. Expressing concern over the absence of proper recOrds as 
Tegards the ownership of the land under salt works ,and the dates 
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on which the leases of the lands were to expire, the C~ t~e had 
reco11)ll\ended.as under: 

.' 

"Oneaf the important a ~J s. re~~t n  in omission to renew 
the leases' or to determine the <ownership of the land was 

t ~ ~~ .. s~ ~~.  the~Sa t. ~~t. fJ:om 
~~ ~ .t DEi;. ~~,,~ aJlY: . colwnA to show· . the ... ·o.WDeJ'Sbip . 
of th~ . .,,~~.~ ~ .. ~~~ WOJ=k$Jlqr _ did,· they. indicate,;the. 
date&, Oil· which the. le.es of the. land. were. to. expire. 

~ .  .. _ •• • ,_ r_ -', • - •  • ... '- " - - • 

(para 1.80). 

Th,e.Corrtmittee have been informed that .a t ~n to re a~ 

a registeJ-. showing the necessary details was taken up in 
1975. Thus even though the case of unauthorised occu-

. ~o.  of lap.tl. at ~ &\!t ~  hap. come. to. th~ 
nC ~ e  of t~~  I e ~~en~ in, 196.&. aJ:ld: thet a~n e. of· 
proper records 'had come to their knowledge., no 
action was taken during the period 1965 to 1975 to 
. bring . the , records.up-iCHlate.The Co t~e take seri-
ous view of this negligence on the part of the officials con-
cerned .and re o~  that the erring officers may be 
brought to book. a~.a. .8 . 

Even. after the work of preparing registers indicating up-to-
date information was taken up in 1975 by the Land Cell 
constituted by the Department, investigation in. respect of 
only.101 out, of 286 a~s was. compl(!ted ~t een the years 
1975 and 1980. "The Committee were infonned by the Sec-
retary, Ministry of 'Industrydurlng evidence that the com-
,pletion of these records would take another year. The 
Committee trust that these records will ~ brought up-to-
date and :the lacuna in·the records removed forthwith. In a 
later paragraph of this report the Committee have recom-
mended creation of a Cell for scrutinising records of salt 
works located in various states." (Para 1.82). 

1.7.. I1?-:. .. t~~~ r~ . ~~e  .. ~r. ~~~~~r, ~ , the,. DepaJjmentof 
I~t ~  e.v~~o. ~~~.ha.~~. s~~,~  . 

"After Bharpur case came to light (in 1965 action a n at~. 

'to collect records relating to' other; Salt Works so· 'that' the 
Licence Register and J anilnKharda re ~te  '. the orre~t 
position.in ~.,o ~~~ J. ~. It~ ou . o ever e, use-
ful to re o ~t  that on tlie basis of, S~t on  of the Cen-_.....-... _ . r..... ... .....-" 1,... .. ·"It "(\" ~ . ;. -~ .,. _... '.,.' ~.  .  • 

tral Excises and, Salt Act; ~ e holc;lers, enjoy a per.rna-
~ 1rigOt:j;(J manufaetUre,$iUt.:, The,ownership rights over 
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IuS! ne~~ to be Inv,estlgated only wb.1lt 8i,liQenee wa. 
cancelled or surrendered. The earlier Buildtng Register 

rJ~te. t n 1939. did. not indicate the CQl1."eCt os ~ on ip. 

many cases., It become, therefore ne ess~ to look into 

original records and, for this. ur ~e _ a small Cell under a 

e ut .Su eI nt~~ ~t of. ~t ~,set  UR-in 1973. This 

Cell ha~, e.~ able to trace records relating to 113· Salt 

W.orks covering an area of 12;000 acres so far. In res e ~ 

of'a further 114 cases covering an area,of 6000 acres, so ~ 

records are still to ,be traced. In view of the volume ·of' the 

work involved .. th~ eftorts to bring the reQOrds u ~to ate 

hay.e t~ken, SOme -:ti:me. ~ e art eJ t  sincerely, regrets 

the delay in-this regard. (Para 1.80-1;81). 

The . o~~rvat onso  th~  Pul:>lic A oun~ C . ~t.  have 
been noted and eff,9rts; ar ~. Ul\der ~ . to.', complete the 
t8$k within the period promised." ~ara, 1.82) . 

..... 

1.8.-Altkougll'absence of proper records in regardtoJhe ow.nership 
of theiaatl UDder SaltWotks 'and-the dates on ~ the,leases of 
the land were', to.-ex.pire had eometo the notice of -the Departtnent in 
1916i, no action was taken daring the period 1965" to" 1975 to 
bring the reeonts up..to-date anti it was only in 1975 that action to 
prepare a register ,shGlWing -necessary details was taken up. Taking 
a serious view of ,this negligence, thel Committee had. . recommended 
that the erring: 08ie,ers-migh11 ,be brought to book. Tbe Committee 
find hom the:MiaistrY!s reply that ~ small cell under a Deputy 
Superintendent of Salt was setup in 1973 to look into the original re-
cords ·with-a view to ',updatiBg the:,registers as ~ ear er  BuDding 
Register r te ~ 1939,.did)itu_indieate the :coned ·position in many 
cases. This cell ~. ~ ~ ,beea . able tD trace recQrds,relatmr te 113 
Salt Workscoveriag au. ,area,of.:'12,toeacresnut oVa total of, !86 cases. 
-'The Committee. would-:like,to express their displeasure ,at the, iDeJrdj .. 
. ute delay in constitutiDgtlds ·ceIl for whleh no satisfactory eqtlana-
tion has been adva.uced. They would, therefore, reiterate that respon. 
.iibility for this . lapse. shealdo;-ho fixed., TIle Oomm.ittee are surprised 
to no~.that a tho~ . the ceO was set up in 1973, evell''8fter a period 
of about nin,e years u.~.~~ n as many .as 173 casI!!S arestiU to be 
tra e ont e.t~ .. FrOIQ. *his, .t~, .. eeon t,  but· .conclude 

~ that ,this worl.tbas not ~ v~,~ a t n ~  TIle Com-
~ mtttee, therefore, reeo~~ .~tha.t . .fm .. e e~~ .u .~ taken 
,. to complete these records under a t e o ~ .. The e .~ 
.~ 

):; 
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mittee would like to be apprised 'of the action' taken" and.. tim.e 
limit set in this rearard. 

Inact1ion on the part of Salt Department topublicise that the land in 
questiun belougedto Government 

(Para 1.83-SI. No. 16) '. 

1.9. CQmrnentingon the failure on the part .of the Salt Department 
to infonn··the public through a notification or an advertisement in 
the press that the land in question belonged to the Govenunent and 
the unauthorised occupants were liable to such action as the Depart-
ment might take, the Committee, had recommended as under: 

"The Committee find that the Salt Department took no action 
to inform the public at any time through a notification or 
an advertisement in the Press that the land in question be-. 
longed to the Government and the unauthOrised occupants 
were liable to such action as the Department might take. 
The Secretary, Miriistry of Industry w bile confinnin·g that 
"no public notice was issued" stated: "As a matter of fact, 
to be frank· with you, I did not find evidence from the 
records that I have had occasion to go through SO far to 
show that such ,a contemplation was ever entertained." The 
officers of Salt Department were so unaware of the deve-
lopments that it was only after! reading in some news-
papers about some people selling plots that the De-
partment wrote to the Income-tax and revenue authorities 

that the people 'should not be allowed to sell plots as the 
land belonged to the Government. The Committee note 
that the Ministry of Law had advised in February, 1977 that 
a sUitable notice might be issued to the press stating that 
the land belonged to the Government. It is distreSSing that 
although in anoth~r case the Ministry of Law had advised 
in February, 1977 that a suitable notice might be issued to 
the press stating that the land beionged to the Govern-
ment and public. should not deal wJ.th it, the Salt Depart-
ment did not. ar.~ to follow this a v ~ and it . w,as only 
about four months before the evidence on this: paragraph 
was taken ·by the PAC that the Department u~ tip bO':lrds 
However, the Salt Commissioner on~e e  during evidence 

th'1t in the case of Bharpur Salt Works no .such h ar ~ 

were nut up. The Committee . would like to knoYl the rea-
sons for not issuing the ·notice .in th ~ case also in the press. 
Thev desire that for this derilictio'1 in nut-v il'1 this ca<;;p. res-.. ". . 

o ~ HHtv hi:-fi"i(ed.j,· ... 
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. 1.10 iID tlleir· reply dated·-21· December, 1981 tp.e Department 01 
Industrial Development have stated: . , 

,"It is a fact t~t ~o Notice Board was put up in Bharpur Salt 
Works indicating that the land e on ~ to -salt .. Depart-
ment. It is also a fact that· no notice was. issutd to tbe 
Press on the same lines. It is ·not possible to ·e;xplain why 
no action was ~en, in this caSe although . ill·. a silnUar 
case, . Law Ministry -had given such advice. Since this is 
an act of onllssion, it is sincerely regretted, Instructions 
have been issued·-to. ensure that there, is. greater. v ~ an e 
. .,' .' 

in such matters, in uture~ t, 

. ~  The Conmfttteeftnd that Department of Indusuial Develop-
meJlt in its reply bas adDUtted that no ~t e BoU.t wa'ti put up in 
Bbarpur Salt Works iDdicating that the land belonged to the Salt 
Department. A notiee to that effect was not issued to the Press also. 
The Committee are sUrprised at the reply of the Ministry that ~It 
is Dot possible to explain ~h  no action was taken itt dds case, 
altb.up. in a similar ease, the Law M"mistry had. ·given such ad-
vice". The Committee can Dot but reach at the conclusion that this 
is a clear ease of derelidioD of duty on the part of some officers of 
the department. The Committee, therefore, reiterate their earlier 
rec.JlllttendatiOD that responsibility for eren~on Of dltty in this 
case be fixed. The Committee woUld· also like to be informed· of the· 
corrective steps taken to guard against the .recurrence of such lapse5 
~ u~. . / 

Resumption of lands over Salt Works where leases have expired 

(Parapaph 1.K-SJ. No. 17) 

1.12 Referring to three cases in which lease of land had expired 
long ago, the Committee had, in para 1.84 of their report recom-
mended as under: 

"The Committee learn that the inves.tigation made so far has 
revealed that there are three· other caseS in which lease· 
of land expired long ago, viz. in July, 1892 in respect of 
Bassein Salt Factory. Manik Mahal and in April, 1908 in 
the cases of a a ~ Salt Factories at a ~a  and 
Laxman Govind. Salt manufacture continues in the first 
two cases.· On the land in La ~n Govind area,·salt work 
was closed in 1962 and the land acquired -by the Govern-
ment of MaharashtraThe Committee would like to know 
what is being done to resume the lands over salt _works 
at Manik Mahal and padkudai as the leases in these as~s 
have already expired." ... .. . 
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1.13· In ,~e  reply dated 2t December, 1981 the· e t,r~t of 
Industrial Development have statedt 

• 

"Dadkudai Salt Work W'QS closed in the year 1962 but manu-
facture of salt continues on the st e t~ of injunction-
obtained: bY the parties in the High. Cout. A suit ~h.a

~ h  the cloSUre of salt work W1lS tiled originally in 
the City Civil C~ in 198!' but wfieri: the matter came 
up for'directitm on ~ the' ptaint was-returned to 
Ute' plaintiff forming' the same -in the 'proper Court. 
Sbbsequently a suit" was filed in the High Court being 
Suit No. 72 'of )969 but the said sUit was transferred back 
to City Civil Court which had been given jurisdktion, to 
~ e such cases. The case is' still pending in the City 
-Civil C-ourtat BOmbay. ' 

In. the case of Manik Mahal Salt Works, the licensees are 
entitled to manufacture salt under Section 32, of the Cen-
tral Excises and Salt Act. Tbe date on. which leasing ex;. 
pires cannot be the baSis for reS1.lIl1ption in view of the-
above mentioned provision of Law." , 

Lt4 The Committee had, in, theB oritPna1 aa«'D1.eade*_, tie--
s nJ ~ to. be "'Fised about the ellods .,... maie *-.... 0· tile 
lands, over Salt Wm:ks at M&nik Mahal and Dadkudai as the: leases 
in these cases had already expired. In their action taken note, the 
Department of Industrial Development has staicd that Dadkudai 
Salt Work was elas.et1 in the year 1:912: but JDaIlufacture of, salt con-
tinues on the strength 01 mj1UlctieD ...... ~ the parties in the 
High Court. This case is still pending in t:Ite City Civil Court at 
Bombay. m the case of Manik Mabal'Salt Work the-e art e~t has 
stated that tIi.e. lkensees are ent t~ to DI8Dl1faCture Salt UDder 
section 3Z of the Central Excises and Salt Act. The date on which 
lease expires canDGt' be· the basis ... r~ in view of the 
)II"o1lisioa.. of this law. The: CoJauaitiee wouW liJte to be: apprised of 
t1ae steps contetlN'latecl by: tile Dep&rtmeut to' ~ out of: this stal .. 
mate. 

EnquirY into. the workiJJg of Dry, _ ,h rat~tI lime alul clay 
ltOzz.,1qa JkDts· 

(1'Ua 2:-......sl N'O. 3..,' . 

1:.1& _loriDa -tie ~e  In' whieh th~ settiftg' up'of Dry'hy-
drated lime and clay pozzolana a n as ,~~~ a  eXecuttld 
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1>y the 'GUvernment, ·the 'Cornmi'ltt!e batty.· in 'the a~ ~a h, 

reeomm:en'ded as under: 

~ he Cominittee deplor:e the mannerin which thes~tt u u  
of these two plants (Cost Rs. 16.73 lak;hs) was conceived. 
and ~~ute  by the Government. Incorrect· assessrnerit 
·of demand for dry· hydrated lime and' ~a  . pOzZolana, 
high cost. of production and inferior. quality 0.£ these ro~  

u~ts, lack of skill in operating the pia!lts and poor res-
. pOnse . to the inservice training Irs~s started by' the 
$0 ear ~  indicate how wrong planning; can bring bad 
name to the Government and also to the ,Governmental 
agencies. whiCh are entrusted with the work ,of e e ut ~  

such schemes. The Committee would, therefore, like .the 
Government to undertake an enquiry into the h~ e 

ease, right from the proposal sta~ to the closure of the 
pl.8.nts so as to fix responsibility on the officials who w:ere 
directly or indirectly. responsible for the v~I ous den,-
ciencies due to which the plants had poor' off-take R'1.d 

ultimately had to be dosed down. in lVfay, 1980." 

1.16 In their reply dated 2'6 March, 1982 the Minish'y of .Works 
and Housing have stated: 

"The Ministry appointed on 5-8-1981 a Group with S'hri 
N. S. L. Rao, Director-General of W drks, CPWD,. as 
Convener and Shri' H. U. Bijlani, Chairman-cum-
Managing Director, Housing and Urban Development 
Corporation Ltd. _and Shri S. 'T. Veeraraghavan, Joint 
Secretary (Finance) in the Ministry of Works and Hous-
ing, as members to go into the issues r.aised in paras 
2.60 and 2.61 of the 42nd Report of the PA,C (1980-81.) 
(Seventh Lok Sabha). Copies of _ the Reports dated 
27-11-1981 and 19-2-1982 of the Group are enclosed"'. 
In view of the findings of the Group, no aC,tion is proposed 
t.o be taken in the matter of fixationof responsibility." 

1.17 While dtIPloring the manner in which the setnng up of dry 
1lydrated lime and clay pozzolana plants (cost as. 16.73 lakhs) was 
con"eived and _ executed· by the Government, the Committee hact re-
commended an enquiry into the whole· case right from the pro--
posaI stace to the closure of the plants so as to fix responsibility OIl 
the oftleiaJs who were directly or iadireetly responsible for the 
yarious deficiencies due to which the plants .had poor oft-take Il1ld .. ' '. . - .' '. --.. : . 

' .. ' ,', " .;:'. 
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ultimately had to be closed doWD in May" 1980. The Ministry of 
Works It HOU5ing in their action taken Dote have stated that a 
GI'01lP with Director General, Works, CPWD as CoDvener and 
Cllairman-cum.-Managing' Director, Housing and Urban Develop-
ment Corporation Ltd. and Joint Secretary (FiaaDce) in the ~ s

trY of Works&: Housing as Members was appointed to'go into t~, 
issues and a«ording to the fiDdings of this group no aetioD. is pro-
posed to be taken in the matter of fixation of responsibility. How-
ever, the_ COmmittee find that this group in its report has attri .. 
buted the. failure of ttle plant to the fact that it was situated at 
about 168 kms. away from the lime stone deposit and with the in-
crease ill prices of fuel and labour the transportation eost went up 
IlDd the cost of dry hydrated lime produood in the plant went up 
ft-oa &. 127 to Rs. 412. Further, according to the report of this 
gJ"Oup, the demand for dry hydrated lime ~  not been: assessed 
properly. NBO lacked the requisite organisation for operating the 
plant. The OfIieers in-charge of running the plants did not ha,'e 
adequate powers to purchase coal, furnace oil etc. Also the NBO did 
Dot have proper infra-struCture to 'rUn the plant eommercially as it 
had to depend upon NBCC for water, power, workshop and other 
fadlities. The Committee are surprised how these basic factors were 
overlooked while taking a decision to set up the two plants. That 
the scheme was totally misconceived is now fully established. The 
Committee would, therefore, reiterate that officials responsible for 
these lapses and wrong decision be identifieclwith a view to fixing' 
.responsibility and taking action against them. 



·CIIAPTEB D 

CONCLUSIONS AND RECOMMENDATIONS THAT !lAVE 
BEEN ACCEPTED BY THE GOVERNMENT 

Recommendation 
. 

Eviction proceedings under the Public Premises (Eviction of 
~author se  Occupants) Act, 1971 have since been resumed. The 
Committee may be apprised of the latest position. 

[(S. No. 11 Appendix III) Para 1.78 of 42nd Report of PAC 
(7th Lok Sabha)] , 

Action Taken 

After the resumption of the eviction proceedings, some affected 
parties raised preliminary legal objection and challenged the vali-' 
dity of the appointment of the Estate Officer. Government appoint-
ed an Advocate to represent its case before the Estate Officer. These 
objections were 'overruled by the Estate Officer on 13-5-1981. The 
parties thereafter filed two appeals in the City Civil Court, Bombay, 
and obtained an 'ex-parte Stay order against the Estate Officer 
restraining ~  from continuing with the eviction proceedings. 
These proceedings have since .been dismissed and the evictions case 
is being procesSed. 

[Ministry of. Industry (Deptt. of Industrial Development) O.M. 
No. ~8 Sa t dated 21 December, 1981] 

Recommendation 

Out of an area of 138 acres and 27, gunthas (138.7 acres) OrIgI-
nally leased out, an area of 8 acres and 6 gunthas was acquired by 
the Maharashtra Govt. 35 acres is occupied by plots under actual 
buildings and about 15 acres by roads. There are some hutments 
covering an area of about of 10 acres and· about 79 acres under 
unauthorised occupation is lying vacant. The Committee---had beel! 

c informed that the value of the land under unauthorised occupation 
might be around Rs. 5 crores. In' a note, the Ministry had stated 
that the market value of the land in· the. neighbouring are~ 

was around Rs. 120,-per sq. yard in 1974--75 for building .plots. On 
i tllis basis, the market value of 130.5 acres of land (6.32 lakh stt. 
I yards) under unauthorised occupation would work out to.Rs. .~ 
! crores in 1974-75. The Ministry have clarified that 'the val':le at 
L .,> 
i . "'. 
i 

• 'If,' 
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~ ots situated,: in Bharpur Salt Works haS been ascertained 
through locat en.quiries and it has been estimated that this WQuld 
. be aroun , s~ 300i-per sq.l1l,tre .. A'cwrrect estimate, however,;can 
. only: be ar.~ v t  .. at:when 'the ~an  is resumed by. the GovernIQ.ent 
after ev;ictir;>n proceedings .. are 'concluded and a  . decision is t~ken 
:as to how the land is to be ,utilised". When theC6IIiInittee wanted 
,to know why 70 a r~ of land lyJng vacant was not taken possession 
of by the Government when the parties who had gone to the High 
',' ,. 

Coort . had withdrawn their,. petition in Augustt 1979,' and had no 
.1egal title,' the representative of the Ministry of ~  stated in, .evi-
dence: "The positioh is, if the land is lying absolutely vacant, that 
means, it is not. used by any body and, in that case, we can take it 
that it ,is under Government's pqssession. We can occupy it". Ho ~ 

ever, in a note, submitted after the evidence, the Ministry of law 
have advised "The Notice under Section 4 of the PP Act .... covers 
, th~ entire, area of a,bout 138 acres onginally granted in lease which 
" ~ re  in 1943. 'CQuseQueIltly, though vacant by non-user the land 
is the s ~ . o~sess on of the successors of the original lessees. 
Consequently, the Department cannot take forcible possession of 
, the land a e~sur n  about 70 acres at present, till the proceedings 
" 'initiated unqer' the· PP . Act are concluded, more so, when the title 
of Central Govern:rnent to the above lands is itself under challenge." 
'rhe Committee feel concerned at the helplessness· shown by the 
Ministries of Industry ~  Law in occupying that portion of the 

:. Government land 'which is stiU'"lying vacant. As more than 15 
~arS havealrea.dy·' ~ a se  since the unauthorised occupation and 
:constructibns 'of the land carne to the, knOWledge of Govern-
. ment, the Committee . desire that the eviction proceedings should 
'be' finalised without fUrther -delay ·and necessary steps taken to 
'get possession of the land. 

o S .~o. 1,2' Appendix III Para i.79 of n~. !U:port of PAC 
(7th Lok Sa ~a  

·Action Tatum 

~ a tua  inforfu,atidn ! n t~ s eC  .. of th~  'eViction ·proceedirigs 
IS 'c6ritainedJri t ~ nrr ~nts a a ~t p'araL'78.The' S~ t C tr n
• ss r er ~ 'been' ~ t Se h t  numbet 'of oeC~ on~ to have th~ 'evic-
timi' proceedings ~~ teC . ~o ven t ent, (ha\fe 'atiio I ~ ~ an 

Aav-oCkte· ,t ,re teser ~ tille' 'Salt . e tt., ~ 8te "the ;tktitte .~ er. 

, he~~,t ~ ~ n  fthii ~ s to n~ e that ~e a  ,at t ~et tS a ~  
... by itl1e· a t~te~  ,parties 'ate ·c6un'teredftr tinie sothaf·the 'proceea-
lrtgs:c!8n ~ e ~~. ,,'<., .  "  . .', '  . ~  ." 

., rMiJiiStrY" of . ~ ustr  ,J '(Deptt.· ,of h ustr ~  Deveiopmentj ~M. 
..' ..' 'No. 420n \ 3l81-Sali dated 21 ~~ er ,~  

. " .. - ~ ,I '-- -:. -..! 
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Recommendation 

Besides the Bharpur Salt Work, two other Salt· Works, namely, 
Pestomsagar Salt Work and Jhangir Mahal Salt Work are at 
present under unauthorised occupation. The title over land at 
_Pestomsagar Salt Work is under dispute, and the matter is pending 
in the Bombay High Court. This was also commented upon in the 
Audit Report of the Comptroller and Auditor General of India for 
the year 1977-78. The question. of ownership of Jahangir MahaLSalt 
Work is being enquired into by the Collector, Bombay. The Commi-
ttee feel concerned over such instances of unauthorised occupation 
'of Government land and desire that these cases should be pursued 
and finalised at the earliest. 

[(S.No. 18 Appendix In) Para 1.8& of the 42nd Report of PAC 
(7th Lok Sabha)] 

Aetion Taken 

The views of the Committee in respect of unauthorised occupa-
tion. of Government land have been n~te . Every effort is being ~ e 

to speed up disposal of cases pending before judicial/quasi-judicial 
. authorities. 

[Ministry of Industry (Deptt. of Industrial Development) ~M.. 

No. 42011\3\81-Salt dated 21 December, 1981] 

Recommendation 

A:ccordngto the information furnished to the Committee, the 
area of land under salt works in various States during 1979 was 
3,63,583 acres. The Secretary, Ministry of Industry conceded dur-
~n  evidence that "not only in this case (Bharpur Salt Works), there 
·have been other cases where the Salt Department. has not been 
aware of the ownership vested in them" and that "the policing 
aSpect of the Salt Department particularly in the metropolitan and 
-other areas of Bombay at the level of Ministry, has not received 
'due attention." 

Durin..B the current examination of the Audit para relating' to 
Bharpur Salt Works, only a few cases of unauthorised occupation 
of salt lands have been placed before the Committee. The investi-
gations done so far by the, Salt, Department relates to Maharashtra 
Salt region only that too is not complete. As has also' been conceded 
by the Secretary, M n ~tr  of Industry, there would be many more 
cases. of salt lands under unauthorised occupation of . private _ ~es 
without the Deptt. even knowing about it. The Committee consider 
this aser:ious matter ,requiring immedia:te attention of the Mirustry 
,of ,.In ~tr .  ~e  reeammend··· that a Cell 'placed under the charge 
, 1388 LS-2." .. ~ . 
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of senior officers should be constituted to scrutinise the records of: 
all the lands under salt works in different States, to -bring them up_ . 
. to-date. within a time-bound programme and to maintain them on. 
a continuing basis so that the sad· experience o( unauthorised occu-
pation of Government land' in Bharpur Salt Works and other cases, 
which have alsc:> come to notice. is. not repeated.. The Ministry of 
Industry should also monitor the progress of work which has re-
mained unattended all these years. 

[(S. No. 20 Appendix m) Para 1.87 of 42nd Report of PAC' 
(7th Lok Sabba)] 

Action taken. 

In each Salt region, a small Task Force has been set up so that 
records relating to ownership of lands under salt manufacture-
belonging to the overn ~to  India are brought up-to-date. It is 
expected tbat this work will be completed by December 1981. The' 
Ministry of Industry has also begun to clOsely monitor work relat-
ing to land management in th~ Salt Department. 

[Ministry of Industry (Deptt. of Industrial Development) O.M. 

No. 42011/3/81-Salt dated,21 December, 1982} 

Recommendation 

In August, 1974, the National Buildings Organisation (NBO) pro-
posed the setting up of two plants, one for production of dry hydrated 
lime (capacity: 60 tonnes per, day). and the other f.or clay pozzolana 
(reactive surkbi) (capacity: 20 tonnes per day) at Sultanpur, Delhi. 
The use of dry hydrated lime in mortars and plasters in comparison 
to cement was considered to be economical involving less consumption 
of mortar and providing better resistance to rain penetration. The 
proposal was sanctioned by the Ministry of Works and Housing in 
August, 1975. The plants were commissioned in May, 1976. Produc-
tion started only in December, 1976 due to delay in procuring electric 
powerfrom the Delhi Electric Supply Undertaki:tlg and e~a  in 
stan ar ~t on of parameters· like limestone to coal ratio and time· 
temperature effects. 

(Sl. No. 22 of Appendix III para 2.48 of the Forty-Second report 
of P. A C. (1980-81) (Seventh Lok Sabha) 

AmOn Taken 

No' a,ction is called for . 

. [Ministry of Works and Housing O. M. No. ~ 5 S  
.' ,dated 26 March, 1982} 
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Recommendation 

As against the installed capacity of 18,000 tonnes per annum, the 
production of dry hydrated ~e was 598 tonnes, 2825 to~es and ~  
tonnes during the years 1977-78, 1978-79 and 1979-80. Tl:l!s production 
worked out to only 3.3 per cent, 15.7 per cent and 12.1 per cent respec-
tively of the installed capacity during these theree years. 

[(S1. No. 23 of Appendix III para 2.49 of the P. A C. (1980-81) 
(Forty Secopd report) (Seventh Lok Sabha)] 

Action Taken 

No action is called for. 

[Ministry of ork~ and Housing O. M. No. G-25020/4J79-PSjffi 
dated 2ii March, 1982] 

Recommendation 

As regards clay pozzolana, the installed capacity of the plant 
was 5,000 tonnes and against it the production was 143 tonnes, 224 
tonnes and 374 tonnes during the years 1977-78, 1978-79, and 1979-80. 
This production worked out to only 2.5 per cent, 3.7 per cent and 6.2 
per cent respectively of the installed capacity during these three 
years. 

[(81. No. 24 of the Appendix III para 2.50 of the Forty Second 
report of P. A. C. (1980-81) (Seventh Lok Sabha)] 

Action Taken 

No action is called for. 

[Ministry of Works and Housing O. M. No. G-25020/4179--PSjHl 
dated 26 March, 1982]. 

Recommendation 

One of the reasons for low production of these products is stated 
t.o be lower off-take than anticipated In this connection, the Co ~ 

mittee find that the potential annual demand for dry hydrated lime 
;jWas assessed at approximately 20,000 tonnes through a survey con-
ducted by the National Buildings Organisation. This assessment 
was based on the consumption of cement during .1974 by the three 
principal construction agenCies, namely CPWD, DDA and Delhi 
Administration and assuming that composite mortar of 1 cement· 2 
lime: 9 sand was to be used. The consumption of cement ~  
that year by these agencies was 1,06.000 tonnes (CPWD--,.20,OOO tonDes 
DDA-70,OOO tonnes, Delhi Administration 16,000 tonnes). In Dec-
~ er, .1975. ~e NBO approached th~ principal construction agencies 
m Delhi to mbmate their requirement of lime and whether "it would 
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'be', possible fqr them to purchase ijme from NBO".. Again on 17 
,~h, 1976, the Secretary, Mihlstij\OfWorksand HouSing cOnvened 
~ IJ eet n  with ,the Chief 'Engineers of these agencieS to ascertain 
~~e views regarding use qfNBO's dry hydrated lime to beprodu-
c'ed,' in the near future" ~ he coriunittee have been informed ~t 
it' 'thls meeting the DDA indicated that it . would be able totak.e 
,20.25 tonnes of dry hydrated lime per day from the an~. The Ch ~ 

;'t!bgineer "Dfthe CPWD stated that even though overaUcost'of lime 
!produced 'by-NBO'splant might be marginally.higher, they would 
like to use lime mortars because of the technical advantages and t9r 
the sake of promotion of the use of lime which gives better mortar . 
.. QB this basis, the Secretary of the Ministry felt that th,re would be 
:di4iculty in sale ofNBo's product to these agencies. 
:" ... '."' . 

" ~ --~ 
',f ' 

[(St. No. 25 of Appendix m para 2.51 of the Forty Second 
Report of P. A. C. (1980-81) (Seventh Lok Sabha)] 

Action Taken 

-' , ' No . actio-n is called for . 
. . ,-.. 

': ,,[Ministry of Works and HOUSing O. M. No. G-25020/4179-PS/1JI 

dated a6 March, 1982] 

Recommendation 

;;-The Committee fix that the above expectation of the Ministry 
,did-not ~ater a se. The NBO's products did not find favour with 
ihe CPWD and DDA because the cost of mortars compounded with 
NBO lime was higher and the quality of the products was not fOUl\d 
~ • conform to lSI specifications. Further, sinCe 1974 these agencies 
,had started .construction of four-storeyed buildings where stress was 
laid on the strength characterist5cs of the mortar. Thus the NBO's 
~, ro u ts though considered suitable for one or two storeyed build-
ings did not meet the requirements of multi-storeyed buildings. 

i :' [(SI. 26 of Appendix m para 2.52 of the Forty Second Report 
I of P. A. C. (1980-81) (Seventh Lok Sabha)] 

If Action Taken 

No action is called for. 

[Ministry of Works and HOUSing O. M. ~. 5 ~ S H  
: ;' : . dated 26 MarCh,l982] 
i.', : 

Recommendation 

The Ministry have stated that at a eet~n  he ~ ill ,Julle.1979, 
t.b:e·.CPWD and DDAagreed'to take ~r  hydrated lime',as, ~ ~ro,
<',!' \1, ;' •  • . • ,'," " -"" 
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. itelJl" .and use it for plasters, ~te . ash n  and m.ortars.. It' is ~. 
-ther stateeJ that the DDA had. ~ ree  to take 150tonnes lime' p¢r 
month while .CPWD indicated their requ4"ement of about 200 tODD • 
. :permonth. Actually the CPWD have lifted 15.28 tonnes :and ~~  
.. 17.25 . tonnes dry hydrated lime so far. The oft-take was thus n~

ligible. -

[(So No. 27 of Appendix. In para 2.530£ the Forty .Se o~ 

Report of P. A. C.(1980-81) (Seventh Lok Sablla)l 

ActiOll'Taken 

No action is called for. 

[Ministry:of Works and Housing O. M. No. G-25020/4179--PS$ 
- . dated 26 March, 19B!J 

Beeommendation 
- -

The cost of production of dry hydrated lime at NBO's plant wa.ct 
RI. 759 per tonne during 1977-78, Rs. -367 per tonne during 8 ~ 

and Rs. 412 per tonne during 1979-80 as against .. the eSfu.nated cost 
of production of Rs. 127 per tonne. The sale price of this product 
was :fixed at Rs.· 300 per tonne during 1977 and 1978, s~ 350 :W 
tonne during 1979 and Rs. 400 per tonne during 1980. The sale 
price was thus lower than the cost of production. As regards clay 
pozzolana it is seen that its cost of production was Rs. 1029 per 
tonne during 1977-78 and -Rs. 615 per tonne during 1978-79 as against 
an . anticipated production, cost of Rs .80 per tonne. Its sale priCe 
was fixed at Rs. 165 per tonne which warks out to about 27 per cent 
of the production cost in 197&-79. The production of clay pozzolan& 
at the NBO's plant thus proved to be a highly uneconomical propOSi-
tion. An effort was made to develop limepozzolana 'mixtUre· ill 
ready-to-use condition to stop up the production of clay poztolana 
During 1979-80, 610 tonnes of lime pozzblana mixture-was produced, 
at a cost of Rs. 505 per tonne. Its sale price was fixed at the lowel' 
,rate of Rs .. 300 and Rs. 350 per tonne during the year 1979.and 1980 
. respectively. ,- ' .  . 

[Sl No. 28 of Appendix TIl para 2.54 of the Forty Second Report ~o  

~A.C. 8 8  (SeventhLok Sabha)] 

Action Taken 

No action is called for. 

:'[Millistry',of .Works-and Housing o. M. No. G-25020/.4179-PSfl.U 
dated 26 March, 1982".1 

e ~t on .... _. 
'! ~ ," : . :  . ,- I  , . ". , ' ~.  J 

... A ~r n  to e~ r , ~e _ loss . .on-the operation : of' theSe 
plants amounted. to &. 5~8  lakhs (Rs. 5.22 lakhs) in ~  
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Rs. 5.191akhs in 1977-78; Rs. 3.261akhs in 1978-79 and Rs. l.151akhs 

in 8 ~. 

[Sl. No. 29 of Appendix In para 2.55 of the Forty Second Report of 
PAC (1980-81) (Seventh Lok Sabha)] 

Action Taken 

No action is called for. 

[Ministry of Works and Housing O. M. No. G-25020j4l79-PS/HI· 
. dated 26 March, 1982] 

Recommendation 

One of the objectives of the scheme was to impart in service 
training to the technicians and entrepreneurs who desired to set 
up such plants m the country. The National Buildings OrganisatiOll 
had organised only two a r~t on courses in December, 1976 and 
December, 1977. The Minis·try of Works and Housing have stated 
that "at that time there had not been much response from the en-
trepreneurs/users for ·the training course". Since March, 1978, a 
short term tr~n r  course for kiln operators/ artisans and 52 de-
monstrations e~e  .. ap-angeft for the prospective enterpreneursl' 
construction agencieS etc. The Ministry have stated that th8e pro-
grammes have "created a greater appreciation regarding the new 
techniques of production and acceptance of new materials like dry 
hydrated lime clay pozzolana and lime pozzolana mixture' .. 

[So No. 30 of Appendix III para 2.56 of the Forty Second report 
.  . of PAC. (1980-81) (Seventh LOk Sabha)]. 

,  . Action Taken 

No action is called for. . 

[Ministry of Work and HO'USing O.M. No. G-25020/4/79:-

PS/42 dated 26 March, 1982]. 
;. 

Recommendation 

As NBO's products did not find favour with the principal cons-
truction agencies namely CPWD and DDA who were expected to 
buy them, the Ministry of Works and Housing decided to close the 
plant by 31 May, 1980. The Ministry also decided that the NBO 
should explore· the possibility of the Government of Haryana or 
any State construction department or private entrepreneur taking 
over the management of. the plant on suitable terms. If this does 
not mat.er:Uilise, the ~ant is proposed to be disposed of by public 
auction. 

[Sl. No. 31 of Appendix m para 2.57 of the o~ Second Report 
of PAC. (1980-81) (Seventh LOk Sabha)]. 
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Action Taken 

, No action is ealled for4 

[Ministry of Works and Housirig O.M. No. G-25020/4/79-
• ' PS/42 dated 26 March, 1982]. 

Reeommendation 

The Committee regret to 'find that the proPosal to set up these 
'plants was approved by the Government without making a proper 
assessment of the potential demarid for dry hydrated lime and clay 
pozzolana. In fact the principal construction agencies, namely, 
CPWD, DDA and Delhi Administration who were expected to have 
oonsumed. a bulk of the NBO's products were never consulted about 
their requirements before the Government approved (March 1975) 
the proposal for setting up of these plants. Later, in December 
1975, and March, 1976, only enquiries were made from these agencies 
asking for their views regarding use of NBO's dry hydrated lime, 
:and whether it would be possible for them to purchase it from NBO. 
[Sl. No. 32 of Appendix III para 2.58 of the Forty Second Report 

of P.A.C. (198()';'81) (Seventh Lok Sabha)]. 

Action Taken 

No action is called for. 

[Ministry of Works and Housing O.M. No. G-25020/4/79-
PS/42 dated 26 March, 1982]. 

Recommendation 

Another s u et n ~ e~ture of the scheme is that the quality of 
dry hydrated lime produCed at the NBO's plant did not come up to 
the required specificati9Il9 and this resulted in non-acceptance of 
the products by the o~nt a  buyers. The cost of production/sale 
price of the NBO's protfuct was also high and thus the expectations 
that in comparison to cement these products would be economical 
did not materialise 

[S1. No. 33 of Appendix III para 2.59 of the Forty ~on  Report 
of P.A.C. (1980-81) (Seventh Lok Sabha)]. 

Action Taken 

No action is called for. 

[Ministry of Works and Housipg O.M. No, G-25020/4/79-
PS/42 dated 26 March, 1982]. 
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Beeommendation 

The Committee feel that if the quality of the products is improncl 
to lSI standards the plants can. ~t A ., their useful role in meeting 
the reqUirements of Government ,a ~ es at ~ast for ,construction 1 
o r,~ eor. double' storeyeC1buildinis besides 'ojfermg 'these prodUCUdi 
or~ ~va~ .~t~t onS .. · The' Committee woUld'recomlnend that 
before handing over the p18Ii.tS ,to: any State construction agency or 
a private entrepreneur or auctit?niIlg them, Government should 
examine how and why the scheme' failed, and should; also rP.Consider 
thr, ~s~ ~t  ofOJlE!rating the' plants' through NBO' (arid not cPWD) 
aftef"makiDg fresh feasibility study with special emphasis on markef... 
ink strategy and minimum capacity requirements. 
, .', ',[SLNO. 35 of Appendix m para 2.61 of the Forty Second Report 
'. '. of P.A.C. (1980-81) (Seventh Lok Sabha)]. 
(: I .... ~  .. 

ActiOn Taken 

~ heM n str a o nte  on 5-8-1981 a Group with Shrl N:B.L. 
Rap",l)irector-General of 'Works, CPWD, as Convenor and Shri H. U. 

~ , Chairman-cum-Managing Director, Housing and Urban De-
velbpment Corporation Ltd. and Shri S. T. Veeraraghavan, JoiDt 
Secretary (Finance) in the Ministry of Works and Housing, as 

members to go into the issue raised in paras 2.60 and 2.61 of the 42nd 
Repdrt of the P.A.C. (1980-81) (Seventh Lok Sabha). (Copies of 
the Report dated 27-11-1981 and 19-2-1982 of the GrO'Up are enclosed) •. 
The' :SUggestion of the Group-that the' plant should be run by the 
NBO through a managerial agency has been accepted and appropriate 
actiotlis' being' taken. 

~ . r  ' 
L· 

[Ministry of Works and Housing O.M. No. G-25020/4/79-
. PS/42 dated 26 March, 1982]. 

:', :' .. r! 

-'-"'--"'-.-'-.. -----, ... .;..;........-
.'Please see pages 31-40 



:': 

.• ',J.,! I .'':;" J, .... ) 

r~I h  the erstwhile Bombay State, hatko ar a ~ aS ~ ,.  
to party 'A' (Ruttonjee Eduljee Bottlewalla) for a er~t  of '99 'years" ~ 
frOm 1844-45. According to the terms of the,lease, 'the lessee coUId' 
utilise the salt land in the village for ~onstru t n o a t wclrk ~
ject'to payment of ground rent and other, taxes. A salt work known 
as "Bharpur Salt Work" was s'et up by the le5see in 1845 in an area 
covering about 138.7 acres of the leased premises. Unfortunately, 
the Department of Industrial Development or,the::OftiCtl:of,.the salt 
Commissioner could not make available to the Committee a copy'! 
of the Survey Map of the village which could t~ 8 e light:'; 
about the exact area of the village originally leased out to ft.rm "AI, ': 
vis-a-vis the area under salt works. The Committee  consider this' ': 
, information vital, particular'y in view of the fact that .. the. 'pro-." 
perty was sold in 15 lots on 2, February, 1917 by publicauetioD ,', \' 
(including lot 'A' of 138 acres and 27 qunthas ~r ur,Sa t Work)' 
and in order to know as to under whose possession; the, area of th&';' 
, \tillage other than the salt work is, what is its total area, total cost, <: 
how it is being utilised and whether any action by Government 0..", 
been taken to resume this land. . '. 

[So No. 1 (Appendix m) Para 1.68 of 42nd' Report. 
of P .A.C. (1980-81) (Seventh Lok Sabha)]. 

Action Taken 

Bharpur Salt Works was separated from the lease granted to 
. Ruttomjee Eduljee Bottlewalla in 1917-18. The rights contained in 
the original lease in respect of the rest of the area were limited to 

! those of revenue collection. After 1943, when the lease expired, the 
. Provincial Government collected revenue assessment from the 

~ occupants directly. The Central Governments ownership 0v.er 
'Bharpur Salt Works has been established on the basis of the Speci8l 
Provision contained in the lease document of 1'844-45 and is traced 
through the provisions of the Bombay Salt Act, 1890 o~ of India 
Act. 1935 and the constitution. Govt. of India has no claim to owner-
, R.bip right over the other areas contained in the, ~se ~  ~ ~~.  ~~, 

. - .. , . " ~ '. ~ -. ~ .' 
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the fear expressed by the PAC about whether the land has been 

resumed or not does not arise. 

[Ministry of Industry' (Deptt. of Industrial Development) ~ 

No. 42011/3/81-&1t dated 21 December, 1981] 

Recommendation 

,  . In 1917-181 the lease of the land under salt work was separated 
lrom the lease in respect of the rest of the village and the licence 
to manufacture salt was issued in favour of party 'B' (Haji Aboo 
.saleh Mohammad). Although the lease expired in 1943, party, 'B' 
continued to manufacture salt on this land under the authority of 
the licence granted to it by the Salt Department on payment of the 
necessary ground rent As to the reasons for non-renewal of ~ e 

in 1943, the Ministry of Industry have informed that "when the. 
question J)f" renewat of certain leases of land under salt 'Manufac-
ture arose, it was held under, Government Resolution No. 6588 
at~ 7-7-1909 that it was not necessary to issue a separate. lease as 
the Salt Department has issued to the holders a licence prOviding 
among others that the licencee shall pay ground rent". In 1946, 
party 'B' died intestate and for s'ometime the property was ad-
ministered by his heirs and later by the Custodian of Evacuee Pro-
perty till July 1953 when the salt work on 130.5 acres of land was 
purchased in auction by ,finn 'c" (Mis Textile 'Processors (P) 
Ltd) on a consent decree passed by the Bombay High Court on 
26-9-1952. The Secretary, Ministry of Industry explained saying 
that "when the lease' expired in 1943 the licence continued. No-
J:>ody noticed that the lease was not there. The licence continued 
because there was a decision in 1909 that there was no need for a 
separate lease. That is the J?9int where this confusion with regard 

, .  , • J 
to ownership started. Refer:rmg, to the consent decree passed by 
the High Court, he"'stated ~e a  the High Court Order w'as 
,drafted in respect of sale it couJft os~  create the impression 
that what was being transferred was not only the salt work or 
leasehold rights, but ownership of land." 

The Committee are unable to comprehend how the licence for 
manufacture of salt could be ~u.ate  with the lease of land and 
why steps were not taken at any. time to resume the land when the 
lease expired in 1943 and was !lpt r ~ . This was a serious 
lapse on, the part of the Salt-Depadmentand,as,,' subsequent 
paragraphs of the report, indicate,' ,~J. e . te  in prolonged liti-
gation and continued unauthorised occuPatioll of Government land. 

~, Nos. 2 & 3 (Appendix III) aras ~  & 1.70 of'42rid Report 
of PAC (7th Lok Sabha)] 
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Action taken 

The 1909 aecision clarified with reference to . a specific Case 
where a lease had expired that in view of Section 17 of the Bombay 
Salt Act of 1890 which entitled a Iicencee to continue manufacture 
of Salt provided he did not infringe the conditions laid down in, this 
regard; 'there was no need to issue a separate lease. 

The provisions of Section 1 ~ of the Bombay Salt Act of 1890 
and repeated in Section 32 of the current Central Excises and Salt 
Act, 1944 reflect this position. hus~ in fact on the expiry of original 
lease Manufacture of salt could continue until the licence for such 
manufacture cOntinued to exist. 

[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 
42011j3181-Salt dated 21· December, 1981] 

Recommendation 

In February 1963, MI s. Textile Processors Ltd. wrote to the 
Salt Department for eviction of certam encroachments on the 
land. To this reference, the Salt Department informed the firm 
~ March 1963 through a letter stating that as the salt work was 
a private property, the "Shilotries" of the salt works, might be 

asked to take steps to evict the encroachments. Asked how this 
Govt. land was described as a "private property", the'S-:lt Com-

i missioner conceded during evidence; "That was a mistaKe. We-
, did not have record at that time." . The Salt Departmeht had in-
formed Audit earlier that the file in which the letter: \of March 
1963 was issued was not traceable. 'However, during evidence 
. given before the Committee in December, 1980, the Salt Commis-
~s oner stated that the file was lying in a confidential almirah of 
the Deputy Salt Commissioner and had since been traced out. In 
,the opinion of the Committee this explanation is evasive and un-
i convincing. It is incomprehensible to think that the relevant file 
, was not traceable at the time of replying to Audit query, but the 
i same could be traced out when the officials of the Ministry ap-
peared before the Committee to tender evidence in December, 
1980. They desire that an enquiry should be instituted against 
the offiCIal who without making a thorough search of records iIi 
his possession infonned the Audit in a casual manner that the re-
'evant file was not traceable. 

[So No.4 (Appendix III) Para 1.71 of 42nd Report of PAC (7th 
Lok Sabha)] 

Aetion taken 

,After receipt of the audit report, a search was made to locate 
the relevant rue, but as it was not traced till then the Asstt Salt 



C o ss .on~, 'Bombay, informed, the Salt· Commissioner"on .18th 
,~ t~ er, 1979tha:t they were yet to locate : the file . in which "tbe-
\ o~es on en e of \1963 was-dealt. ,.On· 5th· Novemb8r,i 197i. fhe 
· ... ss ~tantSaIt Commissionm-,Bombay submitted to the Salt· Com-
-, Iirlssioner copies' of . certain : correspondence relating' to 1963 .' ,as 
'available in sqmeoth.er. file. He also wrote that the 1963 file coUld 
" not. still be tr~e o~t and in fact as early .as in.1966, thE!! Dy. 8alt 
.' CommissiQner . had himself' obUf1ned a copy of his office letter 
:'dated 7th Marcb,. 1963 from ',the Assistant Salt Commissioner, 
. Thana, and therefore, it appeared that the py. Salt Commissioner's 
file was misplaced even in 1966. The Asstt. Salt Commissioner's 
office could locate a file bearing No. 11(1) Salt (B»)63 referred to 
in the correspondence but the subject matter dealt in the file was 
. different. The search however continued and the relevant file 
. which actually bore No. 11(17) Salt(B)/63 was ultimately traced 
r~  an almirah containing confidential files. On a perusal of the 
said file, it is noticed that ~he persons who dealt with the file in 
1963 have all retired or expired long ago and also there is nothinl 
in the file to suspect that some one has purposely concealed the 
file. 

£Ministry of IndustrY (Deptt. of Industrial Development) OX 
No. 4201113181-8alt dated 21st December, 1981)1 

Recommendation 

The Committee are disturbed to note that the Salt Deptt. wrote 
to, MIs. Textile Processors Ltd. in March, 1963 describing the salt 
. work .as a private property. No wonder, the private parties took 
full advantage of this grave negligence on the part, of the 'Officials 
'()f the. Department and managed to· sell plots, 'got the· building plans 
'8P,proved and construct buildings. on the Government land The 
Committee would like to have an explanation from the Department 
·as to how this mistake of describing the Government propertyaa 
."private . property" occurred ~  what action was' taken agairist the,· 
oftlcial·who Cbmmitted this .serious lapse of far reaching conse-
:quen.ces. r ,. • r 

- ' 

[So No.5 (Appendix III) Para 1.72 of 42nd Report of PAC 
- .. ' .. . ., - . (7th Lok Sabha),l 

Action t~ 

. he u~r nten ent. .Sa t, Bhandup,reporied ~~ .a oJ t 
~ encroaclun.ent n .uv~ n~~  .236 .. aUd ~ ht~ ,he stated 

, .,., -. . 
, ' 
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':'9(ereadded to the salt work in ,:the map th~ 'salt 'work prepared 
~ n 1922. He wrote in,the letter thathe had aSked the Dy. Supdt.of 
:"Salt, Bombay,to search his office recordS and find out the authority 
,under which the land under S. ·Nos. 236 'and' 250 'was' added to the 
:.;Balt work. The Asstt. Salt Commissioiler, Thana, wrote to the'])y. 
tJSalt Commissioner, Bombay on 21..;12-1963 thatthe lands in question 
'ihave, been, included in the salt work map of' :the' yeat 1922 ahdtllat 
"the' authority under which the additioruil. areas was included ~ the 

salt work was being looked into.· The' As~tt. Salt Commissioner 
"fUrther stated that since this was a private salt work "it was for the 
,,'owner of, the salt work to take necessary action by taking the att~ 
,to a Court of Law to have the encroachmerit vacated., The DY. &lIt 
, Commissioner infonned that Asstt. Salt Commissioner' that as ' the 
salt work was private property, the shilotries of the salt ~k 
may De asked to take such steps as they considered necessary to ~v t 

th~ alleged encroachments made in Survey Nos. 236 and 250. In thjs 
connection, it may be stated that the niain portion Qf the salt work 
bears Survey No. 249. '  " 

[Ministry of Industry (Deptt. of Industrial Development) 
O.M. No. 42011/3/81-Salt dated 21 December, ,1981], 

, " 

Recommendation 

In February 1965, the attorneys of MIs. Textile Processors (P) 
Ltd. informed the Dy. Salt Commissioner, Bombay that the land 
covered under Bharpur Salt Works had been distributed amon"g the 
five partners and that the land was no more being used for m'anti.-
facturing salt. By November 1966, four-storeyed buildings had beEm 
constructed and 2-3 buildin{!S were under constrUction' on the kind. 
Local enquiries revealed that the buildings 'had been cOnstructed 
after building lllans had been approved by the' Bombay Municipal 
Corporation. The Salt Deptt did not take the assistanCe of' the 
.-Col1>Oration in preventin{! such unauthorised cOnstructions. The 
Department as now stated that no action was aken because ''in a 
Similar 'case the en~rt t  h::trl,soucrbt thehelu (')f' Muni'(!inal Cor-
poration to prevent unauthoriserl construction on a Government'land 
;,mlder dispute, and the Municinal Commissioner n~or e  that the 
, t¥u,nicinal COt1)Oratio!l cUrl not H~ e to be a n.artv in a dil:mnte bet-
e ~ the Salt Denarlment ~nn n";vate narties and the Salt Depart-

ment should seek its own e~ remedies." 

. 
The Committee leam that, tnp.. Above narallel ca!;e re1.ated ,to a 

~eren~ a e in ~ t n  "'10'M wne,-ein'tne C n orat o~  was 
~ , .... \ .~ . .,' "  . "', ~, .-. :(., '", ",'-, .~ ',- .~ t J  ~I.  

~e ueste  ;not to grant pennlssion 'to anyone to 'construct' structures 



-, 
o~ Pestomsaqar salt work in Chembur Village (Bombay). The 
unauthorised onstru t ~ on the land over Bharpur Salt Works.. 
were a e~ er in November 1966. The plea now put forward. 
that the Corporation did not give cooperation in preventing un-
authorised construction is wholly untenable because the parallel 
case relates to the correspondence made in Bharpur Salt Works in 
1966. The fact is that during the years 1965 to 1973 the Department 
did not approach the. Corporation for any assistance. It is unfor-
tunate t at. ~~ ~ tea . ~, r n  a straight reply to the query and 
a e t n ~ ~ , . the Department chose to quote irrelevant 
iu.stance' which. hapPened several years later. . The Committee 

would like to know as to why no action was taken between 1965 to 
1973 by th~. e art ent to enlist the ass sta~ e of the Municipal 

,~  

Corporation ~ a  to stop the unauthorised construction on the 
Government laf1d.' They recommend that responsibility for this 
costly lapse be fixed. The Committee would also like res ons ~ 

hili.ty to be fixed for givin'g misleading information to them. 

[8. Nos. 6 & 7 (Appendix III) Paras 1.73 & 1.74 of 42nd Report 
of PAC (7th Lok Sabha)]. 

Action takt\U 

It is a fact that the Municipal Corporation was not approached 
for assistance in preventing construction ,activity taking place on 
the lands under Bharpur Salt Works. It is also correct that un-
authorised construction was noticed on the lands over Bharpur Salt 
Works in November; 1966. The Department regrets that it created 
the impression that no reference was made to the COrPoration in this 
case an account of the fact that the Corporation had taken a nega-
tive view on the othe~ subsequent case. 

As for the reasons why action was not taken during 1965-,.73, the 
records of the Salt Department do nqt provide any clue. The local 
officers posted in Bombay at that time have all since retired and it 
is not possible to ascertain the reaSons for' the' omission. 

[Ministry of In ~r  (Deptt. of Industrial Development) 
O.M. No. 42011/3/81-Sa1t dated 21 December,. 1981]. 

R.ecommendJ;t.tion 

Although the attorneys of Ws. Textile Processors Ltd. had 
informed tlie Salt Deptt. in February 1965 that the land was no 
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more being used for manufacturing salt, no concrete action was taken 
by the Deptt. immediately thereafter. It waS only in December 
1966 (i.e. after some four-storeyed buildin'gs had been constructed 

over the land by November 1966) when the Dy. Salt C~s oner 

asked the firm's solicitors to instruct their clients to hand over 
. vacant possession of their shares of the salt work to Governnient. 
: On their failure to do so, proceedings for the vacation of the land. 
were initiated in March 1967 under the Public Premises (Eviction 
of Unauthorised Occupants) Act, 1958 .. Thereafter the Ministry of 
Law advised the Ministry of Industry that as this particula:: Act had 
been challenged, Civil Suits might be filed.. Sanction was obtained 
from the Ministry in this regard and when the civil suitapplica-
tions were ready, an Ordinance was issued in 1968. The Mimstry . of 
Law then advised that as the jurisdiction of the Civil Courts had 
been barred, the action under the Public Premises (Eviction of Un-
authorised Occupants) Act might be resumed and accordingly the 
eviction notices were issued again.. In 1971, two of the five partners 
of the firm challenged the validity of the proceedings in the -Bombay 
High Court and obtained an injunction, restraining the Deptt. from 
. takin'g further proceedings in the matter. The Committee are dis-
tressed to note that the Department of· Salt did not file the appeal 
either before the Division Bench or in the Sunreme Court against 
the injunction orders. The petition was withdrawn by the two 
partners of the firm in August 1979. The Committee should be 
apprised of the· circumstances in which this costly lapse has been 
. taken place and responsibility fixed on officials concerned. 

[So No. 10 (Appendix III) Para 1.77 of 42n'n Report of PAC 
(7th Lok Sabha)]. 

Action tak~ 

It.# regretted that no ,action ~s t~ken to appeal ae-ainst the 
order of Iniunction nassed bv the Hiqh Court restraining the Estate 
Officer IT"m proceedine-with the evi,.tion proceedings. From an 
examination of the records nerlaininf! to this neriod it is found that 
. no sur.'h. s e ~est on was madp. hv an o ~  of the Salt Deptt. or by 
the Cm]'nqel ,annearin'ft O'n eh~ 11 "f tl,e C'T'lvt. Si,,"e this is an act 
of ·omis!=rio'Tl it is diffl<"ult to nin-l)()i"t I'P.q-nonsihilitv On any nne 
officer. Also, the e t o ~  o ~e S  who dealt with this case ;'n 

Bomoov h~ve since retired/exniret1. 

[Minid1"V 0" t~  ~tt. of n ~ r ~  Devp.lonment) 

O.M. No. 42011/3/8LSqlt dated 21 Decembe!', 1001]. 



CHAPTER IV 

·CONCLUSIONS AND RECOAtlMENDATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WIDCH REQUIRE REITERATION 

Recommendations 

One of the important factors resulting in omission to renew tM 
leases or to determine the ownership of the land was that the regis-
tersmaintained by the Salt Department from 1932 did not contain 
any column to show the ownership of the land under Salt Works 
"'J1ordid they indicate the dates on which the leases of the land were 
.to expire. 

The ·Committee have been informed that action to prepare a 
register showing the necessary details was taken up in 1975. Thus 
even though the case of unauthorised occupation of land at Bharpur 
Salt Works had; come to the notice of the Department in 1965 and 
the absence of proper records had come to their knowledge, no action 
was taken during the period 1965 to 1975 to bring the records up-to-
. date. The Committee take a serious view of this negligence on the 
part of the officials concerned and recommend that the errin'g 
officers may be brought to book. 

[So Nos. 13 & 14 (Appendix In) Paras 1.80 & 1.81 of 42nd 
Report of PAC (7th Lok Ss.bha)]. 

Action take.ll 

Mter Bharpur case came to light (in 1965) action was initiated 
to collect records r~ at n  to other Salt Works so that the Licence 
Register and Jamin Kharda reflected the correct position in respect 
of ownership. It would however be useful to recollect that on the 
basis of Section 32 of the Central EXcises .and Salt Act, licence 
'holders enjoy a permanent right to manufacture salt. The owner-
ahip rights over land needed to be investigated only when a licence 
'was cancelled or surrendered. The earlier Building Register r nt~ 

in 1939 did not indicate the correct position in many ase~. Ii be-
came therefore necessary to look into or ~na  records and for thlp 
purpose a small Cell under a Deputv Superintendent of Salt, wa9 
set up in 1973. This cell has been able to trace records relating. to 

26 
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113 Salt Works covering an area of 12,,000 acres so far. In respect of a 
further 114 cases covering an area of 6000 acres, some records are 
still to· be traced. In view of the volume of the work involved the '. , , 
efforts to bring the records up-to-date have taken some time. The 
Department sincerely regrets the· delay in this regard. -'; , 

[Ministry of Industry (Deptt.. of Industrial Developmept) 
O.M. No. 4201113181-Salt dated 21 December, 1981] 

Recommendations 

Even. ~ ter the work of preparing registers indicating up-to-date 
information was taken up in 1975 by the Land Cell constituted by 
the Department, investigation in respect of only 101 out of 286 cases 
was completed between the. years 1975 and 1980. The GoIll1Ili,ttee 
were informed by the Secretary, Ministry of Industry during 
. evidence that the completion . of these records would take another 
year. The Committee trust that these records will be brought up-
to-date and the lacuna in the records removed forthWith. In a 
later paragr,aph of this report, the Committee have recommended 
creation of a Cell for scrutinising records of salt orks o~ate  ,in 
various States. : : 

[So No. 15' (Appendix III) Para 1.82 of 42nd Report of ~C 
(7th Lok Sa.bha)".] 

, Action tak~u 

The observations of the Public Accounts Committee have been 
noted and efforts are under way to complete the task within the 

period promised. 

[Ministry of Industry (Deptt. of Industrial Development) 
O.M. No. 4201113181-Salt dated ~ December"J981] 

Recommendations 

-The Committee' find that the Salt Department took no actIOn 
, , ,',' "'" 

. to infor1n the public at any tirrtethrough a notification or an a v~

tiseinent in the Press that' the land m question belonged. to . ~he 
, ,Government 'and the unauthorised occup'art.ts were 'liable 'to'sueh 

'action as: the IJep,artmerit might take. The secretary ,Mfuist7Y ~ ?f 
'Industry while confumi1l.g that· "no public notice was issued"-stated: 
. ~Asa  matter of fact 'to'be frank with you. I did not find evidence 
.' flim} , the: records' that I have had occasidnto -g6 through So fu¥'to 
show'that stich a contemplation 'was ever en.terta ne ~ The o ~rs 
,-of Salt Department were so un,aware of the developments that it 
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was only after reading in some newspapers about some people sel;..· 
ling plots that the Department wrote to the Income-tax and revenue 
~uthor t es that the people should not be allowed to sell plots as 
the land belorl'ged. to the Government. The Committee note that 
,the Ministry of Law had advised in February 1977 that a suitable 
notice might be issued to the press stating that the land belonged 
to the Government. It is distressing that although in another case 
the Ministry of Law had advised In February 1977 that a suitable 
notice might be ssu~  to the re~ stating that the land belonged 
to the Government and public should not deal with it, the Salt 
Department did not care to follow this advice and it was only 
about four months before the evidence on this paragraph a~ taken 
by the PAC that the Department put ilp boards. However, the 
Salt Commissioner conceded during evidence that in the case of 
Bharpur Salt Works no such boards were put up. The Committee 
would like to know the reasons for not issuing the notice in this 
case also in the press. They desire that for this deriliction in duty 
in this case responsibility be fuced. 

[So No. 16 (Appendix ill) Para 1.83 of the 42nd Report of 
PAC (7th Lok Sabha)l 

Action take.u 

It is a fact that no Notice Board was put up in :Bharpur Salt 
Works indicating that the land belongs to Salt Deptt. It is also a 
fact that no notice was issued to the press on the same lines. It is 
not possible to explain why no action was taken in this case although 
in a similar case, Law Ministry had given such advice. -Since this 
is ,an act of omission, it is sincerely regretted. Instructions have been 
issued to ensure that there is greater vigilance in such matters in 
future. 

[Ministry of Industry (Deptt. of Industrial Development) 
O.M. No. 4201113181 .. Salt dated 21 December, 1981] 

Recommendation 

The-Committee learn that the investigations made so far has 
revealed that there are three other cases in which lease of land 
expired long ago, viz. in July 1892. in respect of Bassein Salt Factory, 
Manik Mahal apd in April 1908 in the cases of Wadala Salt Factories 
at Dadkudai and Laxman Govind. Salt manufacture continues in 
the first two cases. On the land Laxman Govind area, salt w.ork 
was closed in 1962 and the land acquired by the Government of 
Maharashtra. The Committee would like to know what is being 



done to resume the lands over salt works at Manik Mahal and 
Dadkudai as the leases· in these cases have already' expired. 

[(S. No. 17 Appendix nl) Para 1.84 of the 
42nd Report of PAC 7th Lok Sabha) 1 

Actioll ta.k~ 

Dadkhudai salt work was closed in the year 1962 but manufacture 
of salt continues on the strength of injunction obtained by 'the 
parties in the High Court. A suit' challenging the closure of salt 
work was filed originally in the City Civil Court in 1962 but when 
the matter came up for, direction on 17-12-68 the plaint was returned 
to the Plaintiff for 'filing the same in the proper Court. Subsequently 
a suit was filed in the High Court being Suit No. 72 of 1969 but the 
said suit was transferred back to City Civil Court which had been 
given jurisdiction to decide such cases. The case is still pending 
in the City Civil Court at Bombay. 

In the case of Manik Mahal Salt Works, the licensees are entitled 
to manufacture salt under Section 32 of the Central Excises and 
Salt Act. The date on which leasing expires cannot be the basis 
for resumption in view of the above mentioned provision of Law". 

[Ministry of Industry (Deptt. of Industrial Development) 
O.M. No. 4201113!81-Salt dated 21 December, 1981] 

Recommendation' 

The Co tt~e deplore the manner in which the setting up of 
these two plants (cost Rs. 16.73 lakbs) was conceived and executed 
by the Government. Incorrect assessment' of demand for dry 
hydrated lime and clay pozzolana, high cost of production and 
inferior quality of these products, lack, of skill in operating the 
plants and 'pOor response to the inservice training courses started by 
the NBD clearly indicate how wrong plap1ing can bring bad name 
to the Government and also to the Government agencies which are 
entrusted with the work of executing such schemes. The Committee 
would, there o~e like the Government to undertake an enquiry into , 
the whole case, right from the proposal stage to the closure of the 
plants so as to fix responsibility on the officials who were. directly 
or indirectly responsible for the various deficiencies due to which 
the plants had poor off-take and ultimately ,had to be closed down 

in l\''[ay, 1980. 

[(Sl. No. 34 of Appendix III-Para 2.60 of the 
42nd Report of PAC 7th Lok 5abha)] 
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Action take;n 

The Ministry appointed on 5-3-1981 a Group with Shri N. S. L. 
Rao, Director-General of Works, CPWD, as Convener and Shri H. U. 
Bijlani, Chairman-cum-Managing Director, Housing and Urban 
Development Corporation Ltd. and Shri S. T. Veeraraghavan, J oint-, 
Secretary (Finance) in the Ministry of Works and Housing, as 
members to go into the issues raised in paras 2.60 and 2.61 of the 
42nd Report of the P.A.C. (1980-81) (Seventh Lok Sabha). Copies 
of· the Reports dated 27-11-1981 and 19-2-1982 of the Group are 
enclosed (Annexure) . In View of the findings of the Gr4>up, no 
action is proposed to be taken in the matter of fixation of responsi .. 
bility. 

[Ministry of Works-and Housing O.M. No. G-2502014j79--
PSIHI dated 26 March, 1982] 



ANNEXURE 

SUBJECT.-' P.A.C. RepOrt on setting up of dry hydrated time and. 
clay Pozzolana Plant by' N.B.O. 

A group comprising of the following officers was constituted by 
Ministry of Works and Housing vide No. G-25020/4/79-PS, dated 
5-8-1981.': t 

(i) Director General of Works, CPWD (Convener). 

(ii) Financial Adviser, Ministry of Works & Housin'g. 

(iii) Chairman-cum-Managing Director, Housing & Urban 
Development Corporation Ltd. 

/ 

The Group w.as asked to go into the following recommen'dations 
made by Public Accounts Committee: 

(a) to fix responsibility on the officials directly or indirectly 
responsible for various deficiencies due to which plants 
had poor off-take and ultimately had to be closed down 
in May; 1980. ar~ 2.60) 

(b) to examine how and why the scheme failed and possi-
bility of operating plants through NBO (and not CPWD). 

(Para 2.61) 

2. As regards (,a) above, the Members of the Group are of the 
view that the Group is not the appropriate forum to fix responsi-
bility on the officials who may have been directly or indirectly res-
ponsible for various deficiencies due to which the plants set up by 
NBO had poor off-take and ultimately had to be closed in May, 1980. 
In order to fix responsibility, voluminous records connected with 
the Project would have to be gone through. It would also be neces.-
sary to record the statements of the officials concerned 'and also give 
them opportunity to explain their view points. The Group is not a 
competent body to call for the explanations of the officers and under-
take related tasks. The members of the Group, therefore, suggest 
that the question of fixing responsibility may be decided by the 
Ministry. 

3. Regarding (b) above, the Group observed that the working of 
dry-hydrated lime plant and Clay Pozzolan,a Plant has been review-

31 

. 



32 

ed by the Ministry of Works and Housing from time to time since 
its inception. In fact a Committee to guide the working of plants 
was formed in order to achieve ett~ performance of the plants. 
However, mainly the following reasons could be attributed for 
failure of Plant: 

(i) The Plant which was essentially a demonstration-cum.-
trainiIig plant was located at about 160 kms. away from 
the lime stone deposits. With the increase in prices of 
fuel and labour, the transportation costs "went up and the 
cost of dehydrated lime produced in the plant went up 
from B.s. 127 to Rs. 412. . 

~  The demand for dry hydrated lime had not been asses-
sed properly. There was no regular and sustained off-
take for the manufactured product at NBO Plant. 

There were some changes in the techniques of construction 
during. this period in Delhi. The construction agencies 
like, CPWD, DDA, etc., decided to go in for 4-storeyed 
residential quarters in. place of conventional 2 storeyed 
construction in order to effect economy in construction. 
In 4-storeyed construction higher strength of mortar (than . 
that of cement lime mortar) was required with the result 
that dry hydrated lime which gives comparatively less 
strength was found suitable for two-storeyed buildings 
only. Perhaps due to this· reaSOn it did not find favour 
with DDAiCPWD etc. 

(iii) There was acute shortage of coal The furnace oil for clay 
pozzolana plant was also not available easily. 

(iv) During 'the last 3-4 years cement manufacturers have 
startedptoducing Portland -Pozzolana cement in which 
percentage of Pozzolana is mixed with the cement with 
the availability of Portland Pozzolana cement in the 
market the question of admixture of clay pozzolana (pro-
duced by NBC) with cement for mortar and plaster did 
notarise. 

(v) NBO lacked the requisite organisation for operatin'g the 
plant. The officers in-charge of running the plants did 
not have adequate powers to purchase coal, furnace oil 
etc. They did not have any cheque drawing powers. 
Even after the financial sanctions were issued by the 
Ministry of Works and Housing they had to approach 
Treasury for payment of bills whiCh caused undue delay. 
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The NBO did not have proper infrastructure to run the 
plants commercially. The NBO had to depend upon 
NBCC for water, power, workshop and other facilities. 
Since NBCC has decided to close down their mechanised 
brick plant at Sultanpur, they have advised NBO to make 
arrangements for water, power, workshop, weigh-bridge 
etc. which requires additional investment of Rs. 3 to 4 
lakhs. 

4. A detailed report from NBD regarding setting up of plants, 
its, difficulties and aChievem,ents is enclosed (Annex). 

5. NBO has stated that it does not have the requisite organisation 
for undertaking the operation of the Plants for-·commercial produc-
tion. Since NBO does not have proper managerial skill, the Group 
feels the NBO may be allowed to arrange managerial agency who 
could run the plant as no departmental agencies or public sec.tor 
undertakings are likely to ~o e forward to operate the plant. The 
agency can be fixed after inviting offers to run the plant on 'as is 
where is' basis. The ,details for inviting offers for managing the 
Plant could be worked out by NBO but the following terms may 
-be kept in view: . 

(i) The overall supervision and responsibility to run the 
Plants will be that of NBO. 

(ii) h~ agency so fixed will pay suitable royalty to the 
GovernmentjNBO. 

(iii) The NBO would reserve the option to buy a certain per-
centage of dry hydrated lime produced in the Plant for 
meeting the requirement"6of overn en~ Se overn

ment organisations at a pre-determined price. 

(iv) The agency could be allowed to produce a part of lime 
as chemical lime if it so desires for achieving economical 
operation. It may be left to the agency whether they 
would like to pro'duce clay pozzolana or uS,e this plant for 
producing chemical lime etc. 

(v) The water and power connection wjll have, to be arranged 

by the agency. 

6. The advantage in the arrangement suggested above is that the 
Government will not be required -to invest any more funds on this 
plant. Such additional investment would be ~essar  if NBO ware 
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to undertake departmental operations. In making this recommen--
dation, the Group assumes that Delhi Administration would renew 
the lease of land in favour of NBO. 

Sdl· Sal- Sel]-
(S. T. Veeraraghavan) (H. J. Bijlani) (N. S. L. Rao) 

SUPPLEMENTARY REPORT 

Subject: -P.AC. report on setting up of dry hydrated lime and 
clay pozzolana plant by N.B.D. 

The report of the Group was forwarded to the Ministry of Works 
and Housing on 27-11-1981. The 1Lnistry desired that the specific 
recommendations in para 2.6 of th~ PAC report should also be 
covered in the Group's report. A brief history of the Project in 
chronological sequence was also made available to the Group on 
28.1-1982 (vide copy at Annexure. 'A'). 

2. It is observed from the chronological summary that several. 
agencies were involved in the decisions taken at the various stages 
right from the inception of the project and during its implementa-
tion. 

3. As an organisation entrusted with the function of promoting 
the use of alternative building materials, NBO proposed the setting 
up of the plant chiefly with a view to propagating new technique of 
production of standard quality hydrated lime, clay pozzolana and 
lime pozzolana mix for ready to use condition in building construc-
tion as a substitute for e ~nt by producing hydrated lime. It is 
observed from the brief history that 51 demonstrations were arran· 
ged on its plant in addition to three training courses by NBO. Thus 
the objective of demonstrating the production of 3 new materials 
has largely been achieved. 

4. The fact that the plant was located at Delhi, 160 kms. away 
from lime stone deposits indicated that it is ~ent a  a demonstra-
tion.cum-training plant. It has already been broughtout in para 3 (i) 
of the report submitted by the Group on 27-11-1981 that with the 
increase in prices of fuel and labour, the transportation costs went 
up and the cost of dehydrated lime produced in the plant went up 
from Rs. 127 to Rs. 412. 

5. In para 5 of its earlier report dateq. 2.7-11-1981 the Group bas 
'given its suggestions regarding how the plant could still be run by 
NBO as a commereially viable scheme. 
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6. In view of the above considerations, the Members of the-Group 
are of the view that there' is no strong case for fixing responsibility 
on any inCfividual officials. 

, 

A list of person with whom the Group held discussions before 
formulating its report is given in Annexure 'B'. 

Encl: 

1. Annexure 'A' 

2. Annexure 'B' 

Sdl- &11- Sdl-

(S. T. Veeraraghavan) (H. U. Bijlani) (N. S. L,.. ao ~ 



Briefhistory erta n, n~ to setting up of the NBO Demonstration-cum-Training Plant 
.in chronological order. 

May, 1973 

1974 

9-8-1974 

6-11-74 

4-2-75 

20-2-75 

28-2-1975 

20-5-1975 

5-7-1975 

National consultation en building material 0.-
nised by NBO in collaboration with CPWD, 
NBCC, HUDeO recommended setting up 
demonstration plant for dry dydrated lime and 
clay possolana. 

Assessment of demand for lime by NBO 

Approval by the Executive Committee chaired 
by Minister, Works & Housing. Agenda Item 
3. I  . B for' Demonstration-cum-Training Centre 
Plant for production of pozzolana under the 
head extension/ResearCh Project/Studies. 

NBO F. No. 2(52) / 
74-Mat. (CP&L) 
Vol. IV. 

NBO F. No. 2(88)/74-
Mat~ Lime. Vol. 
10. 

NBO F. No. I(I6)! 
CD. Vol. I 

Detail proposal for setting up dry hydrated lime NBO F. No. 2(88)/ 
plant and clay pozzolana plant was submitted Mat.-CD. Vol. I. 
to the Ministry. 

In the second meeting of the Exeeutive Committee, 
the Minister, Works&.Housing desired expedia-
·tion of the sett:ng up tnaining-cum-demonstra-
tion plant for lime and surkhi. 

At the meeting held under the Chairmanship 
of jS (HUD) both the projects i.e., dry hydrated 
lime and clay pozzolana were cleared. F.A. 
and M.D., NBCC were also present. Director, 
NBCC were asked to examine various aspects 
of the project including cO!lting and submit 
a report. 

NBO F. No. 1(16)/ 
CD Vol. I. 

M/F. No. 16012/1/73-
PS Pt. V. dt. 
I2-Il-74· 

The report was submitted alongwith agreement NBO F.No. 2(88)/76-
of the NBCC and <iuotations received for Mat. Lime. Vol. I. 
setting up clay pozzolana plant. 

jS(F) asked for clarifications 

Clarifications were provided 

Sanction of the Ministry for setting up demonstra-
tion plant for production of clay ~o o ana 

Collaboration with NBCC for mcurring an 
expenditure of Rs. 6.5 lakhs and sanction 
for placing order for supply of plant and eouip-
ment with Mis. H.G.F. for an amount of 
Rs. 4.527 lakhs. 

NBO F. No. 2(88)/70-
Mat (CP) 

Do. 

·NBO F. No. 2(88)/ 
74-Mat. (CP). 

Tenders were invited for setting up dry hydrated NBO F.,No. 2(88)/ 
lime plant. 74-Mat. Line. Vol. 

I. 

Permission for ,placing order with' the lowest NBO F. No. 2(88)/ 
tenderer with MIs. Dyers' Lime & Chemical 74-Mat. Lime 
Pvt. Ltd. Vol. I. 



,8-8-1975 

December, 1975 

5-9-1976 
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Government sanction for an expenditure of Rs. NBO F. No. 2(88)/ 
9445 lakhs for setting up dry hydrateq lime 74-Mat. Lime Vol. I. 
plant. 

All the major construction agencies based in 
Delhi were approached requesting them to 
intimate NBO their requirement of lime and 
whether it would be possible for them to pur-
chase lime from NBO, before the plant was 
commissioned. 

Meeting convened by the Secretary, Ministry 
of Works & Housing for the assessment of the 
demand for dry hydrated lime, whichwas 
attended by Chief Engineets of DDA, CPWD, 
MES, MCD, Delhi Admistratition. After hearing 
the views of the principal construction agencies, 
the Secretaryfeltthat 50M.T. of dry Hydrated 
lime which could be available from NBO 
Demonstration Plant was not muCh and would 
have no difficulty in being purchased by these 
principal construction Agencies. 

NBO F. No. 2(88)/ 
74-Mat. Lime Vol. 
I. 

M/F. No. 2101l/tO[ 
76-PS. 

Inaugt,lrationofDemollstration Plant by Minister NBO F. No. 2(88)/ 
of Works & Housing. 74-Mat. Lime. 

The Committee to guide the working of NBO 
Demonstration Plant was formed by the Minis-
try with D.S. (LSG). as convenor, D.F.A., 
Director, NBO and representatives, of CBRI, 
NBCC as members. 

Vol. II. 

M/F. No. 2011/10/ 
76-PS, dt. 7..:8-1976. 

First meeting of the Committee followed by M/F. No. 210Il/101 
other meetings on 9-8-76, 15-10-76 and 12-1-77. 76-PS. dt. 7-2-76· 

. Trial production started NBO F. No. 2(88)/ 
74-Mat. Lime. 
General. 

December, 1976. .ctual production started. Do. 

December, 1976. First Appreciation Course or users and construc- N.B.O. P. No.2 
tion agencies. i (112)/-,6-Mat. 

31-1-1977 

Jally-Aug., 
1977· 

1-8-1977. 

The plant was shut down due to lack of demand. N.B.O. F. No. 2 
{log)/77-"Mat. 

Delegation of additional powers to Director, N.B.O. N.B.O. ;F. NO. '2 

{I Il)/76-Mat. 

The 'plan t was re-started. 

Joint testing by N.B.O. &CPWDat CPWD 
Laboratory. 

The plant was closed down. 

N.B.O. P. No. 
(109)/77-Mat. 

N.B.O. F. No. 
(88) {76-Mat. 
(Testing). 

N.B.O. P. No. 
( log)}77-Mat. 

~  _} Meeting under Chairmanship of JS (HUn) 
29-6-1g'17 
22-10-1977 

MIfF. No. 210Il/ 
IO/76-P.S. 

CPWD was approached or construction of storage N.B.O. F. No.2 
sheds and la.boratory blocks. (I20)/77-Mat. 



6-6-1977 

20-10-1977 

8-12-77 

31-12-1977 

3-1-1978 
21-1-1978 
3-8-1978 

25-2-1978 

March,1978. 

ro~  for r('\-olvillg fWld 
by Ministrf of Finance. 

was turned down NB.O. F. No. 2 

(I II)/76-Mat. Vol. 
I. 

2nd Appreciation Course was organised. 
(112)/76-Mat. 

Consultation on Lime-Pozzolana was arranged 
in collaboration with Lime Manufacturers' 
Association and CBRI. It was attaended by 
engineers from CPWD, I.A.A.L., DDA, MES, 
Scientists from CBRI, KVIe, SST and represen-
tatives from manufacturers, private us~rs etc. 

N.B.O. F. No. 2 

(112)/76 Mat. 

N.B.O. File on 
Consultation on 
Lime Pozzolam .. 

Proposal for handing over the plant to NBCC NBOF.No.2 (111)/ 
was sent. 76-Mat. Vol. I. 

. 
Meeting under the chairmanship ofJS (HUD). 

The Plant was re-started. 

Testing at Sri Ram Irstitute. 

Delegation of powers to Joint Director (Materials) 
for smooth running of the Plant. 

~ o. o. I IJ Jo  

76-P.S. 

)lBOF. NO.2 (JQ9)/ 
77-Mat. 

NBO F. NO.2 (88)/ 
77-Mat, (Testing) 

June-Aug., 1978. Joint testing by CPWD & NBO. Do. 

Nov-Dec.,1978. Testing at Cement Research Institute. Do. 

Aug-Dec.,/78/80 Long range Testing at Central Building Research Do. 

15-1-1979 

15-6-1979 

3-10-1979. 

13-10-1979. 

16-11-1979. 

Institute. 

The sale price was revised from Rs. 300/-to Rs. F. No. 43/NBOj 
350/-per m.t. of hydrate lime. DTC/Misc. 78-79. 

Meeting hdd under chairmanship of Sh. V.S. M/F. No. 21017/10/ 
Katara, JS(DD), DDA, CPWD had agreed to ,&PS. 
purchase 150m.t. and 200 mt. hydrated lime 
p.m. as store item respectively. ' 

, 
The lime plant was shut down for annual a nt nan~ NBO }'.NO. 2(log) 
and repairs. 77-Mat. 

The lime kiln was restarted. NBO F. No.2 (log)1 

NBec served a 2 months-notice or making 
ne~essar  alternative arrangements or water, 
power and other facilities obtained from them. 

Discussions under cbarimanship of Sh. S.C. Pandey. 
Decision to issue directiV'e to DDA & CPWD 
for using NBO product. NBO to negotiate 
with private parties and Haryana GoV!. for 
hadning aver the plant. As a last resort to!c1ose 
down and dispose of the Plant. 

77-Mat. 

NBO. F. No. 2(J 11)/ 
76-Mat. Vol. I. 

M/F. No. ::llon/JOI 
76-PS. 

Sale price of hydrated lime & clay pozzolana F. No. 4-3/NBO/DTC/ 
raiaed from RI. 350/-to Rs. 400/-and Rs. 300/- Misc./78-79. 
to Rs. 350/-respectively. 

Meeting under chairmanship of Secretary, Min. M/F. No. 21001/10/_ 
of Works and Housing. Decision to close 76-PS. 
dawn the plant by goth May, Jg80. 
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IgBO 

IgBl. 
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The lime kiln was shut down due ta shortage of 

coal. 

Short-term training course organized or kiln 
operators/artisans. 

Production stopped. 

Canstructim of one godown and laboratory 
block were completed by CPWD. 

SerVices of staff' dispensed with. 

March, 1978 52 demonstrations were arranged. 

NBOF. No. 2 (log)! 
77-Mat. 

NBO F. No.2 (I2)/ 
?6-Mat. 

NBO. F.No. 2 (I II)! 
,,-Mat. 

Vol. II: 

NBO F. No. 2(120)/ 
77-Mat. 

N'BOF. No. 2(111)1 
?6-Mat. Vol. II' 

NBO Demonstration 
Plant Visitors 
Register. 



Annexv,re 'B' 

List of persons with whom the Group had discussiOns 
1. 8hri G. C. Mathur, Director, N.B.O. 

2. Dr. A. V. R. Hao, Joint Director, N.B.O. 

3. Shri Ma.cedo, Dyers Stone & Lime Co. (P) Ltd.; New Delhi. 

4. 8hri 8. C. Dhawan, Chief Personnel & Administrative 
Man a ger-cti.m-Secretary , NBCC, New Delhi. 

5. Shri G. K. Mazunrdar, Managing Director, Hindustan Prefab 
Ltd., New Delhi. 



CHAPTER V 

CONCLUSIONS AND RECOMMENDATIONS IN RESPECT OF' 
WlPCH GOVERNMENT HAVE GIVEN INTERIM REPLIES 

RecommendatiODS 
, 

A portion of the land measuring 8 acres and 6 qunthas had been 
cquired by the Government of Maharashtra in 1958 under the Land 
Acquisition Act, 1894 for the Eastern Express Highway on payment 
bf compensation of Rs. 0.54 ~khs to Mis. Textile Processors Ltd" and 
lin September 1966, by an order of the Bombay High Court, an addi-
ttional Compensation of Rs. 0.30 lakh was awarded to the firm. 
Although the Land Acquisition Officer had informed the Salt Depart-
.ment in 1960 about the proposed. acquisition of land, the latter did 
n~t then go into the question of ownership of the hind. It was only 
" 1965 that on the basis of an investigation carried out on receipt of 
letter from the Attorneys of Mis. Textile Processors (P) Ltd. that 
he Salt Deptt. cam.e to know that the portion of the land acquired 
y the Maharashtra Government actually belonged to the Central 
,Government. Even at this stage, the Deptt. took no action to claim 
back compensation for the land either from the acquiring authority 
·.e. Maharashtra Govt. or from Mis. Textile Processors (P) Ltd! 
rom whom the land was acquired. About the reasons for not 
laiming compensation at that time, the Secretary, Ministry of Indus-
ry stated in evidence: "In 1966, ~ came to know that this mistake· 
ad been committed. At that time We got very much involved in 
evicting and so this aspect of the matter was overlooked. 
tually we should have claimed compensation at that sta ~, but 
ompensation having alreadY' been paid, it was then for the Maha-
. ashtra Govt. to resume it from those to whom it had been paid." 

The Committee would like to point out that had the officer of the 
eptt shown some concern, the present situation in which the firm 
t compensation for land which actually belonged to the Central 
ovt. would not have arisen. The Committee would like the Govt. 
examine whether the compensation paid to the firm could still be 
covered. 

[(S. Nos. 8  &  9 Appendix nIl Paras 1.75 & 1.76 of 42nd 
Report of PAC (7th Lok Sabha).] 

Af;:tion taken 

It is regretted that officers in the Department did not take timely 
tion to ~nsure that the compensatlon for the land acquired by the 
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-Maharashtra Govt. was not paid' to the Central Govt. and was 
wrongly awarded to MI s. Textlie Pro'cessor (P) Ltd. The Govt is 
ons r er n he~her, it ispossj.Ple,·toJ:'eCQver the, amount ,from the 
firm in consultation with the Ministry of Law., 

[Ministry-'.(jf Industry . (DePtt., Qf' ' 'Industrial-Development) 

-O.M. No. -4201l!3181-Salt dated '21 'December, 1981]. 

Recommendation 

According to the information furnished to the Committee, the 
lanck':over S~ t Works at -Dhanajoya, Khokri, MadhaIa A-ntop, 
Sakhari, Bhorpur (Sedahl) Laxman Govind and Karbao within the 
Maharashtra salt region had been closed in 1962 and ~ere acquired 
by the Maharashtra Government. As these lands were owned by the 
Central Government, the Committee would like to know details of 
the area of the land in each case, the amount of compensation paid 
and the stePs taken to recover the amounts from the persons who 
received compensation which they were not entitled to receive. 

[(S.. No. 19 Appendix III) Para 1.86 of the 42nd Report of 
PAC (7th Lok Sabha).] 

Action taken 

Full details in respect of the areas acquired by Maharashtra 
Govt. are being collected. Since these relate to old land acquisition 
cases, this work is taking some time. A decision in respect of the 
-steps to be taken to recover the amounts received by private parties 
and compensation will be taken after relevant records are collected. 
fr()m the Maharashtra Government. 

,t 

[Ministry of Industry (Deptt. of Industrial Development) 
O.M.No. 42011/3/81-Salt dated 21 December, 1981] 

• 

Recommendation 

The Committee are informed that since 1960 .... salt works are 
given on lease and licence basis, after inviting tenders for a period 
of 20 years. The lease is co-terminus with the licence period. The 
Committee would like the Government to examine how the allot-
ment of salt works on 2(} years leasellicence basis had ~orke  and 
whether aJ1y change therein is called for. 

r (S. No. 21 Appendix III) Para 1.88 of 42nd Report of 
PAC (7th Lok Sabha).] 
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Action taken 

The recommendation of, the Committee has been noted and is 
under active examination. 

[Ministry of Industry (Deptt. of Industrial Development) 
O.M.No. 420ll/3/Sl-Salt dated 21 December, 1981] 

NEW DELHI; 
August 3, 1982 
Sravana 12; 1904 (S) 

SATISH AGARWAL 
Chairman 

Pu.blic Accounts Committee 



PARTll 

MINUTES OF ,THE SI~I  OF THE ACTION TAKEN SUB-
COMMITTEE OF THE PUBLIC ACCOUN';rS COMMITTEE HELD 

ON 20 JULY, 1982 (AN). 

The Committee sat .from 1600 hrs. to 1745 hrs 

PRESENT 

Shri Satish· Agarwal-Choirman 

MEMBERS 

2. Shri K. Lakkappa 

3. Shri G. L. Dogra 

4. Shri Sunil Maitra 

5. Shri Bhiku Ram Jain 

6. Shri Kalyan Roy 

ALTERNATE CONVENERS-(By invitation) 

1. Shri B. Satyanarayan Reddy 

2. Shri Uttam Rathod 

3. Shri Nirmal ChatteJ;jee 

4. Shri Ram Singh Yadav 

REPRESENTATIVE OF AUDIT 

1. Shri P.  P. Dhir-Addt. Dty. C&AG of India 

2. 8hri R. S. u ta re~ of Receipt Audit 
~. Shri L. P. Khana-DiTrect&r of Audit, P&T 

4. Shri S. R. Mukherjee-DirectO'r of Audit, CWM 
5. Shri G. N. Pathak-DirectOr of AucUt, Defence Services 

6. Shri G. R. Sood-Joint InrectoT (RepjOrts) 

SECRETARIAT 

1. Shri K. C. Rastogi-Chiej Fina.ncial Committee OfJicer 

2. Shri K. K. Sharma-SenioT Financial Committee OfJicer 

44 
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The Sub-Committee took up for. consideration and adopted the 
draft-120th Action Take Report with some amendments/Modifica-
t:ons. The Committee also approved some amendments/Modifica-
tions arising out of factual verification by Audit. 

The amendments/modifications inade in the'draft-120th Report 
are indicated in Annexure: 

x x x x 

The Sub-Committee then adjourned . ' , 



ANNEXURE 
Amendmmts/ M9t/ijieidions rpGdt by 1M ottUm' takfn sub-tommittM of Public Accounts CommiItPe in draft 120th rtfJorI tI.t tbeir .rit#ni HI!Id 011 20 Julty, 1982. 

Pag,· Para 

. 5 9 F",. "action taeken" Substitufl uaction taken and. the 
time limit set". 

10 12- 13 DtlItt "the Committee ...•...••• this regard". 

1.0 '" r4 17 For CCleading" StlbSlilvll "lease" 
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